
State Vs. Abu Kalam 
FIR No. 595/16 

PS: Seelampura 
U/s: 21 NDPS Act 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicant despite 

sending the invitation link. 

 In the facts, matter is adjourned for 30-06-2020, applicant be 

intimated through Jail Authorities.  

  

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Ajam @ Arman 
FIR No. 434/17 

PS: Karawal Nagar 
U/s: 394/307/120-B/34 IPC 

& Sec. 25/27/54/59 Arms Act 
 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Mohd. Imran, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 439 CrPC for grant of interim bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

with report of involvement in criminal case in PDF format through email at 

court id readerndpsnortheast@gmail.com for 27.06.2020. 

 Report about conducted of the applicant be also called from 

Jail Superintendent concerned. 

 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com


State Vs. Deepak Singh Rawat 
FIR No. Not Known 

PS: Bhajanpura 
. 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh.  Brij Pal Singh, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 Reply received. Perused. 
  
 Submissions heard. 

 It is submitted on behalf of applicant that police officials are 

visiting the residence of the applicant and he is not told about any matter 

pending against him. It is submitted that applicant is apprehending his arrest 

in some false case. 

 On the other hand, it is replied that the applicant has taken a 

house on rent and the same is used for gambling and as per statement of 

accused he is receiving half of the earnings. As per reply the arrested 

accused have been released on police bail in FIR 371/20 u/s 3/4 Delhi 

Public Gambling Act, 1955, PS Bhajanpura. 

 In the facts and circumstances of the case and nature of the 

allegations against the applicant no ground made out to provide the 

protection from arrest, as such the application is dismissed. 

 Copy of the order be sent to the parties.  

 

 
 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Dharamwati 
FIR No. 441/18 

PS: Karawal Nagar 
U/s: 498-A/304-B/34 IPC 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Dinesh Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 It is submitted that new guidelines have been issued by the 

Hon’ble HPC constituted by the Hon'ble High Court of Delhi with regard to 

interim bail in case for Sec. 304-B IPC. Ld. Counsel for the applicant 

requested to allow him to withdraw the present bail application with liberty 

to file fresh as per new guidelines. 

 As such the present application is dismissed as withdrawn with 

liberty to file afresh with better particulars.  

 Copy of order be given dasti and also be sent to the concerned 

parties through email.    

   

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/22.06.2020 



State Vs. Dushyant Kumar 
FIR No. 142/2020 

PS: Dayalpur 
U/s: 498-A/304-B/34 IPC 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicants/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicants. 

 This is an application u/s. 438 CrPC for grant of bail by 

applicants Shashi and Lata. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 29.06.2020. Report regarding the issue of notice to the applicant to join 

the investigation be also filed. 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com


State Vs. Faim 
FIR No. 318/2020 
PS: Khajuri Khas 

U/s: 392/394/34 IPC 
 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Mohmmad Danish, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 Report from Dy. Superintendent received. Perused.  

 As per report the applicant could not be released in view of Fir 

numbers mentioned in the orders. The present FIR No. 318/2020 and FIR: 

E-318/2019 are same and both pertains to the present applicant namely 

Faim S/o Sh. Shabbir Ahmed. The Superintendent Jail concerned is 

intimated accordingly for compliance of bail orders.  

 In the above facts, the present application is disposed off. 

Copy of order be given dasti and also be sent to the concerned parties 

through email.   

  

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Hemraj @ Shera 
FIR No. 78/17 

PS: Crime Branch 
U/s: 21/29 NDPS Act 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicant. 

 This is an application u/s. 438 CrPC for grant of bail. Perused. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 30.06.2020. 

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com


State Vs. Mohd. Ajij 
FIR No. Not Known 
PS: Karawal Nagar 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Akhtar Shamim, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 438 CrPC for grant of bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 27.06.2020.  Report regarding the issue of notice to the applicant to join 

the investigation be also filed. 

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com


State Vs. Mohd. Faisal 
FIR No. 1076/19 

PS: Seelampur 
U/s: 379/411/34 IPC 

22.06.2020 

 Court hearing through webex online meeting. 

 
Present: Sh. Pankaj Tyagi, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is application u/s. 438 CrPC for grant of anticipatory bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 29.06.2020.  Report regarding the issue of notice to the applicant to 

join the investigation be also filed. 

 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com
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State Vs. Mohit Dedha 
FIR No. 606/2020 
PS: Khajuri Khas 

U/s: 323/341/336/506/34 IPC 
& Sec. 25/27 Arms Act 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Manish Chaudhary, Ld. Counsel for the 
applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 Reply has already received. Perused. 

 Submissions heard. 

 The applicant is seeking anticipatory bail in the present case 

with the submissions that he has no relation with the offence and that he 

only helped his friend to drop him to Sonia Vihar and he was taken to the 

place of incident and he was having no idea of quarrel. It is submitted that 

he did not take part in the incident and remained riding on his motorcycle. It 

is submitted that even as per allegations in the FIR no allegations are made 

against the applicant for offences of Arms Act or any Non-bailable offence 

under IPC. It is submitted that main accused has been granted anticipatory 

bail and the applicant is a student and have clean antecedents and 7 months 

daughter to look after. 

 On the other hand, the application is opposed that the earlier 

bail application has been dismissed and there is no change of ground and 

that if all the offences alleged against the applicant are bailable then the 

anticipatory bail application is not maintainable and the applicant may 

surrender and get the bail. 

 I have gone through the orders passed by Ld. Duty Judge on 

05-06-2020, copy of which is annexed with the application. I am bound by 
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the orders of the Ld. Duty Judge and cannot take the other view. 

Accordingly, the application is dismissed.  

 Copy of the orders be sent to the parties. 

   

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Mudit Singh @ Mudit Thakur 
FIR No. 313/2020 

PS: New Usman Pur 
22.06.2020 

 Court hearing through webex online meeting. 

 
Present: Sh. Manish Chaudhary, Ld. Counsel for the 

applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 Reply received. Perused. 

  The applicant is seeking anticipatory bail in the present matter 

registered in respect of theft. It is submitted that the complainant and the 

applicant were partner and the applicant have to take Rs. % lacs from the 

complainant and the complainant has lodged false case to avoid the said 

payment. It is submitted that the applicant has joined the investigations and 

is not required for further investigations. 

 On the other hand, the IO has opposed the application and 

has submitted that the recovery is to be made. The IO has not mentioned 

anything about the joining of the applicant in the investigations so the SHO 

was asked to join the meeting and on behalf of SHO Ins Vijay Singh has 

joined the meeting. It is stated that the notice was served upon the applicant 

but he did not join the investigations. The said submission is denied by the 

counsel of the accused. 

 Without commenting on the contradictory submissions, the 

applicant is granted opportunity to join the investigations. The IO will join the 

applicant in the investigations and to intimate the result to the court however, 

coercive action will not be taken against the applicant. 

 Put up on 30-06-2020 for report and further submissions. 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Pintu 
FIR No. 172/19 

PS: Khajuri Khas 
U/s: 392/397/411/482/201/120-B/34 IPC 

& Sec. 25/27 Arms Act 
 

22.06.2020 

 

 Court hearing through webex online meeting. 

 

Present: Sh. Dinesh Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  

 The applicant has moved the application for extension of the 

period of his interim bail. 

 It is submitted that the Hon’ble High Court of Delhi has 

extended the protection/interim bail vide its order dated 15-06-2020 in 

WP(C) 3037/2020. 

 Considering the facts, the interim bail stands extended till 15-

07-2020 as per said order. The application stands disposed off accordingly.  

 Copy of order be given dasti and be also sent to the concerned 

parties through email. 

  

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Rahis Ahmed 
FIR No. 375/18 
PS: Gokal Puri 

U/s: 302/34 IPC 
 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
 
 It is intimated by the reader posted in the Court that Ld. 

Counsel for the applicant has intimated her telephonically that he did not 

receive the link to join the meeting. It is submitted that as the matter is not 

mentioned in the cause list so link could not be sent. 

 The bail application be put up on 26.06.2020. Link of the 

meeting be sent on the said date to the email of ld. Counsel.   

 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/  

KKD/Delhi/22.06.2020 
 



State Vs. Rahul Singh 
FIR No. 100/19 
PS: Bhajanpura 

U/s: 498-A/304-B/34 IPC 
 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Shobha Gupta, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
 
 It is submitted that new guidelines have been issued by the 

Hon’ble HPC constituted by the Hon'ble High Court of Delhi with regard to 

interim bail in case for Sec. 304-B IPC. Ld. Counsel for the applicant 

requested to allow her to withdraw the present bail application with liberty to 

file fresh as per new guidelines. 

 As such the present application is dismissed as withdrawn with 

liberty to file afresh with better particulars.  

 Copy of order be given dasti and also be sent to the concerned 

parties through email.    

  

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/22.06.2020 



State Vs. Rakesh Kumar 
FIR No. 157/2020 

PS: Gokalpuri 
U/s: 498-A/304-B/34 IPC 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicant. 

   

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 30.06.2020 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com
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State Vs. Salman 
FIR No. 864/15 
PS: Seelampur 

U/s: 302 IPC 
& Sec. 25/27/54 Arms Act 

22.06.2020 

 Court hearing through webex online meeting. 

Present: Sh. Javed Ali, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 Reply of the bail application received. Report about conduct of 

the applicant from Jail received. Perused. 

 Submissions heard. 

 In the present case the applicant is in custody since 19-11-

2015. The learned counsel for the applicant during the submissions stated 

that although the merits of the case is also mentioned in the application but 

he is pressing the application on the ground of criteria as laid down by 

Hon’ble HPC. It is submitted that the applicant is in custody for more than 

two years and is not involved in any other case and his conduct in the jail is 

also good for the last eight months, so he is entitled for interim bail for 45 

days. 

 On the other hand, the application is opposed by learned APP 

with submissions that the applicant is not having good conduct in jail and he 

has been punished for his behavior by the jail authorities as per report. It is 

submitted that as per criteria the applicant to be released on interim bail 

must have good conduct for at least two years while in custody. 

 As per criteria laid down by Hon’ble HPC vide its meeting 

dated 18-05-2020, an under-trial prisoner facing trial for a case for offence 

u/s 302 IPC and is in custody for more than two years with no involvement 

in any other case may be considered for release on interim bail. It is also 

provided that UTP should have a certificate of good conduct during his 

respective custody period from Jail Superintendent for him to qualify for 

interim bail. 
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 As per report furnished by Jail authority the applicant is 

punished thrice i.e. on 08-01-2019, 28-01-2019 and 09-09-2019. Thus, the 

applicant is not having good conduct during respective period of two years 

to qualify to be considered for interim bail. 

 In the facts, the application is dismissed as the applicant does 

not fulfill the criteria.  

 Copy of the order be sent to the parties. 

 
 
 
 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 



State Vs. Vipin @ Saim 
FIR No. 619/18 

PS: New Usmanpur 
U/s: 392/411/174-A/34 IPC 

 

22.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicant. 

 This is an application u/s. 439 CrPC for grant of bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 30.06.2020. 

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com


State Vs. Waseem 
FIR No. 842/19 

PS: New Usman Pur 
U/s: 376/34 IPC 

22.06.2020 

Court hearing through webex online meeting. 

 
Present: None for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 None has joined the meeting on behalf of the applicant. 

 This is an application u/s. 439 CrPC for grant of bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 30.06.2020. The complainant/victim be also intimated about the bail 

application as per rules. 

 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/22.06.2020 

mailto:readerndpsnortheast@gmail.com



